IN THE INCOME TAX APPELLATE TRIBUNAL RANCHI BENCH, RANCHI
BEFORE SHRI GEORGE MATHAN, JM & SHRI RATNESH NANDAN SAHAY, AM
3T ATl H./ITA No.228/RAN/2025

(fra T a¥ / Assessment Year :2015-2016)

Nitesh Nath Shah Deo, Vs. | DCIT, Circle-1, Ranchi
489, Aryapuri Near Doordarshan,
RATU Road, Ranchi-834001

RTA @@l T./PAN No. - ASSPS 6604 C

(31drereft /Appellant) -+ | (9Tl / Respondent)
FRuifect Bt 3T A /Assessee by : | Shri Vinay Kumar Jalan, AR
TSTET &Y 3T A /Revenue by : | Shri Ram Chandra Marndi, Sr.DR
geTars & ali@ / Date of Hearing : | 06/01/2026

GIYOTT T dRRA/ Date of Pronouncement : | 06/01/2026

AMCA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order passed
by the Id.AddI/JCIT(A), Bengaluru, dated 28.03.2025 for the assessment
year 2015-2016.

2. It was submitted by the Id. AR that the assessee owns 64 acres of
land and the same is ancestral land. The assessee had claimed agriculture
income of Rs.13,20,000/- which was disallowed by the AO on the ground
that there was no proof of agriculture operations being done. The Id. AR
submitted that agriculture operations are being done. Consequently, a
remand report had been called for from the AO. After physical verification

the AO has submitted his remand report which reads as follows :-
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GOVERNMENT OF INDIA
e el sy NIRRT, Sieer—q
OFFICE 0¥ THE ASS (:()MMISSI()NI{R OF INCOME TAX CIRCLE-1
— WDl R (NN 2pirsy 3= 1, Rf) ? o
CENTRAL REVENUE (ANNEX ) BUILDING, MAIN ROAD, RANCHI
Email 1D: ranch tlciH(Lhinc()mcmx.gov.in

VACTT. G-l Ran, 1TAT)

Dated: 0570172026

N
To

The Addl. Commissioner of Income Tax,

ITAT,

Ranchi.

(Through proper channel)
Sir,

Sub: Clarification asked by the Hon’ble, Ranchi in the case of Nitesh Nath Sah Deo,,
PAN: ASSPS6604C, ITA No. 228/RAN/2025 AY 2015-16 Reg.

Ref:- F.No. JCIT/ITAT/ Ranchi/NNSD/2025-26/538

Kindly refer to the above mentioned subject.

It is submitted that vide above referred letter of the Hon’ble ITAT the AO was directed
to verify the nature of land in respect of agriculture land. For this purpose the undersigned has

directed Shri Prashant Kumar Sinha ITI, Shri Rajesh Kumar Jha ITI & Shri Shashikant Mishra
ITI to carry out physical enquiry and submit report accordingly.

Please find Enclosed herewith inspectors report along with documentary evidences As
per Inspectors Report and the supporting documents, the nature of land is agricultural and is
being utilized for the purpose of agriculture.

Yours faithfully,

Encl.: As above

o
(Sunhan Kuma@égx)

Asst. Commissioner of Income Tax,
Circle-1, Ranchi.

Engquiry report in the case of Nitesh Nath Sah Deco, PAN: ASSPS6604C

As directed by (he Assessing Officer, we, Shashi Kant Mishra, Rajesh Kumar Jha and

Prashant Kumar Sinha, Inspectors of Income t

ax visiled the site of agricultural land belonging

to Shri Nitesh Nath Sah Deo, i.c. village -~ Matwe, Post Office- Chakme, Block-Burmu, District-

Ranchi, on 3w January 2026 at 12:45 P,

here the assessee had agricultural land aggregating to 25 acres. The pieces of land are

irrigated and most of lands are cultivated twice and paddy is grown in monsoon period (Kharif

Crops) and in winter wheat, pulses, mustard and green vegetables are grown._There were no

commercial activities or residential usages found.

Submitted to the Asstt. Commissioner of Income Tax, Circle-1, Ranchi.

%—’—»—f%}/b‘g 6 £ \q'ﬁ
51/ 20 A 04\0
Shashi Kant Mishra Rajesh KGmaY Jha Prashant ~ Kumar  Sinha
Inspector of income-tax, Inspector of income-tax Inspector of income-tax
Circle-1, Ranchi. Circle-1, Ranchi. Circle-1, Ranchi.
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3. It was the submission of the Id. AR that the addition made by the AO
and confirmed by the Id. CIT(A) deserves to be deleted.

4. In reply the Ld. Sr DR vehemently supported the order of AO and
CIT(A).

5. We have considered the rival submissions. The inspector of the AO’s
office has visited the site and has found 25 acres of land on which
agriculture operations have been done. As it is noticed that agriculture
operations having been done and confirmed by the inspector of the
revenue, the addition made by the AO and as confirmed by the CIT(A)
stands deleted.

6. In the result, appeal of the assessee is allowed.

Order dictated and pronounced in the open court on 06/01/2026.

Sd/- Sd/-
(RATNESH NANDAN SAHAY) (GEORGE MATHAN)
oar §e¥a / ACCOUNTANT MEMBER 1% werw / JUDICIAL MEMBER

It Ranchi; &=is Dated 06/01/2026

Prakash Kumar Mishra, Sr.P.S.

Jmeer $r gfafaf@ 3rf@d/Copy of the Order forwarded to :
1. 3rdfremeft / The Appellant- .

gl / The Respondent-

SINR e (3741 / The CIT(A),

IR AT / CIT
fourtig ufafafd, smaex srdielia siffieeur, =/ DR, ITAT, Ranchi

s wisel / Guard file.

o0 kwh

/ ,
Feafier 9f /True Copyil RIS BY ORDER

(Senior Private Secretary)
T e 3T, T/ ITAT, Ranchi



